FAX : 0532-2400849 VLA 1T 8 EbavAvas §osaas
CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38,MG Marg Civit Lines,0ld Red Building, Allahabad-231061
Regional Branch, Allahabad
Dated: 31/08/2016

To

Appeitant as per address in table below

Respondent as per address in table below

Final Order No. A/70740/2016-SM[BR} dated 24/08/2016

I am directed (o fransmit herewith a certified copy of order passed by the Tribunal under section 38-C(1) of the

Cenfral Excise and Salt Aci, 1944, (
m;ﬁ

Application Appeal Name and Address of Appellant

£/5071222015 KESARWANI ZARDA
BIIANDAR
RANGE PHULPUR
ALLAHABAD
up
Name and Address of
Respondent

w3

C.C & CE. & S.1.-Allababad
18.,.M G MARG...CIVIL LINES,
ALLAHABAD UTTAR PRADESH-21100]

Copy To
3Advocate(s}/ Consuitant{s):

§.1. Ojha

299, Baghambari Housing Scheme,
Allahpur, Allababad,

Uttar Pradesh

4 Bar Association, CESTAT, Allahabad
5 Director Publications, Customs, Excise, LP. Estate, Delhi
6 M/s Centax Publications Pvt. Lid,, 1512-B, Bhishm Pitamah Marg, New Delhi-3

7 Company Law Institute of India Pvi. Lid., No.2 {old no.36), Vailiyaram Street, T. Nagar, Chennai-i7

§ Taxmann Allied Service Pvt. Lid,, 39/32, New Rohtak Road, New Delhi-1100035

9 Basy Service Tax Online Dot Com Pyt. Lid., 4074, Iscon Mall, Satelite Road, Ahmedabad-15

10 LAWCRUX Advisors Pyt 1ad., LAW House, 1-8, Seclor-14, Faridabad 121003 (Haryana)

11 TaxlndiaOnline.cont Pvi. Lid., 2nd Floor, Vasant Arcade, Vasant Kunj, New Delhi - 110070

12 Mark Professional Services Pvt. Ltd., 108, Everest Block, Aditya Enclave, Hyderabad - 38

13 The ICFAI society, 52, Nagarjuna Hill,Punjagutta Hyderabad,-300082

14 M!S Knowledge Processing Pt Itd.(taxmanagementindla.con), FF-19, 18t Floor,Crosa River Mall,CBD
Gronnd Near Karkardooma Caurt.Delhi-1 10032

1SCDR. 16 Office Copy 7 Guard File /P,‘«Zm

Asste, Registrar
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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH: ALLAHABAD

SINGLE MEMBER BENCH
Appeal No. E/50712/2015-EX(SM)
Dated of Hearing/decision: 24/8/2016

[Arising out of Order-in-Appeal NO. 93/CE/Alld/2014 dated 18.11.2014
passed by Commissioner (Appeals ), Central Excise, & Service Tax,
Allahabad]

For approval and signature:

Hon'ble Shri Anil Choudhary, Judicial Member
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! the Order for publication as per Rule 27 of the B
CESTAT (Procedure) Rules, 19827

T Wihether it would be released under Rule 27 of | Yes |
the CESTAT {Procedure) Rules, 1982 for
publication in any authoritative report or not?

3 ) Wheth@!’ lhelr OIdSh.iBS \-"\.’ISh tO SCC U'!Q fd[!'“ Seen
copy of the order? !
4 e Lhe g
) | ‘Department Authorities? j/\
W
Y
Kesarwani Zarda Bhandar Appellant T
Vs,
C.C. & C.E. & S.T.- Allahabad Respondent

Appearance:
Present for the Appellant: Shri S.P. Ojha, Consultant
Present for the Respondent: Shri Pawan Kumar Singh, Superintendent, AR

Coram: Hon’ble Shri Anil Choudhary, Member (Judiciatl)

Per: Anil Choudbhary




Appeal No. E/50712/2015-EX(SM)
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Heard the parties. It is an admitted fact, Appellant have
filed one consolidated ER-4 Return for its 3 (three) Units. It have been
explained that consolidated financial records are maintained for all
ur%its, at Unit No. 1. Hence, there is only a venial breach, as
substantial compliance have been made. Thus appeal is allowed and

impugned order is set aside, with consequential benefits.

(Dictated and pronounced in the open Court)
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(ANIL CHOUDHARY)
MEMBER (JUDICIAL)

{K. Gupta}

werforg Wiy / Certiffed True Copy
-y
AR

TS f Asstt e gisfcfgr
e, SEaTREEs U NG
st ot /1CESTAT)
5w, B W, ZEAETETE-211001
28’ M G LAARG, ALLAHARLD-21100L

%







